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LEGISLATIVE DEPARTMENXT.

We. the urdersiened, Members of the Select Committee to which the Biil further te
amend the Indian Coinage Act, 1906, for certain purposes was referred, bave considered th-
Bill and have now the honour to submit this our Report, witk the Bill as amended by e
annexed thereto.

While we realise tLat there is no sulstance in the engeéstion that ueder the Ril o-
ntroduced the Government woudld have power to call in all rupees or any rupees without
being liable to replace them, we think it advisalle. in the absence of any immediate occasion
for the exercise of the power conferred by the Bill in respect of the two coins, namely,
tue rupee and silver half-rupee, which are universal legal tender, to except them from

the operation of the proposed new section 15A. We have amended clause 3 of the Bill
accordingly. '

2, The Bill was published in the Gazette of India, dated the 5th FelLruary, 1924,

8. We think that the Bill bas nct Leen =0 altered as to require re-publicaticn, and ve
recommend that it be passed as now amended.

BASIL P. BLACKETT.

M. A, JINNAH.

BABA TJAGAR SINGH BEDI
H. CALVERT.

GORDON FRASER.
KASTURBHATI LALBHAI.
PURSHOTAMDAS THAKURDAS.
V. N. MUTALIK.

The 16th February, 1924.
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“As avrxpep ry TE Serrer CoMwirre:.]

[The words rrinted in italics indicate the
amendment suggested by the Committee.]

A

B1LL

Furtker to amend the Indian Coimage Act, 1906,
Jor certain purposes.

WHEREaS it is expedient further to amead the
Indian Coinage Act, 1906, for certain purposes 11y ¢ 1906
bereicafter appearing ; It is hereby enacted as )
follows :—

1. This Act may be called the Indian Coinage
Short title. (Amendment) Act, 192

2. In clause ) of sub-section (I) of section

Amendment of see- 19 of the Indian -Coinage
tion 15, Act 1II of Act, 1906 (bereinafter refer- II7 of 1006.
1808. red to as the said Act), for
the words * notwithstanding anything contained
in this Act or in any Act hereby repealed, but
subject” the following. shall be substituted,
namely :—

« subjectdonly to the provisions of section 15A

and ”.
3. After section 15 of the said Act the follow-
Insertion of new inZ section shall be inserted,

section 154 in Act 1II namely :—
of 1904.

““15A. Notwithstanding anything contained
Power to call in coin in section 12, section 13,
" section 14 or section 15,
the Governor General in Council may, by noti-
fication in the Gazette of Indm, call in, with effect
from such date as may be specified in the notifi-
.cation, any coin, of whatever date or denomination,
referred to in any of those sections, ofker thun the
rupee and half-rupee referred to 1w sub-section
(1) of sectson 12, and on and from the date so
specified such coin shall cease to be a legal tender
save at 2 Government currency office :

Provided that the Governor General in Council
may by the notification specify any later date up
to which such coin shall continue to be a legal
tender at any Government treasury.”
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GOVERNMENT OF INDIA.Y,
LEGISLATIVE DEPARTMENT.

Report of the Select Committee on the
Bill further to amend the Indian
Coinage Act, 1906, for certain pur-
poses.

(Bill as amended.)

GCP, Delbl—]—2—478~18.2-834—750,





